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Applicant (s)" 	- 

Mr MR Rajendran Nair 	 Advocate for the Applicant 
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The Sub Oiviéional Officer, 	Respondent(s) 
Ielegraphs, ihiruvalla & others 
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\lVhether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? fr 
Whether their Lordships wish to see the fair copy of the Judgement? fr 

To be circulated to all Benches of the Tribunal? IY 

JUDGEMENT 

Shri S 	 Vice  

Heard the learned counsel of both the parties on this application 

in which the applicant who has styled :himself as a casual worker a44 

WJYI- 

had. tw 42 in casual service under Respondent-2, Divisional Engineer, 
9'- 

Telegraphs, Thiruvalla on various dates between 18.3.80 and 25.4.81 

has prayed that the respondents b directed to re—engage him as casual 

mazdoor and to regularise his sniø-vy in accordance with his turn 

on the basis of his initial date of engagement. 

2 	The learned counsel for the applicant submitted that the 

applicant had been making a number of representations, but he has 

not kept copies of that representations. It has also been averred 

that in spite of the DC, P&T's instructions, the respondents have 

ex ignored his claim for re—engagement, while his juniors have 

i ,  
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been retained. A copy of the representation dated 13.2.91 

filed by the applicant has been appended as Pnne.xure-I to 

the application. 

3 . 	 The learned counsel for the respondents indicated 

that the application is time-barred. Incidentl•'1y the 

learned counsel could not throw any light cci the applicant's 

previous engagement and representations. 

4 	In the cnspEttus of facts and circumstances and 

in the interest of justice, we feel that it would be 

sufficient if at this stage the respondents are directed 

to dispose, of the applicant 	representation at Annexure-I, 

after verifying the facts averred in that representation 

regarding his previous engagements and give him necessary 

relief in accordance with law, keeping in view of our 

directions in OA 202/89 and other cases referred to in 

Ground-C of para-5 of of this application. Accordingly, 

ueLdirect the respondents to dispose of the applicant's 

representation within a period of three months from to-day 

L admit this 
application and 
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on the above lines. This application is, therefore, closed. 

5 aThere will 	no order as to costs. /~~ JL , 	 . 

(AV Haridasan) 	 (SP ilukerji) 
Judicial Member 	 Uice Chairman 
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